
ACT No, X QF 8858, 

O\ Received the ussent of the Go~enzor  Gegze~al on the 19th 2%h).6h 1858,) 

A N  ACT to cluthorize th,e con$scaSion of Villages, i%e inzposition of jines, and the 
Jorfeifv,)se of cerfain 8$ces i7z cases OJ rebellion and other crimes conzmzited 6y 
.hltabitalats of VilIuges or by uze~fibers ojrI(~idcs; and also .do provicJe f o ~  .dhe 
pu~eishme7~f of prop~ietors of la~zd who 1ze9leet to ass7kt in t.4.e sappression qf' 
rebeldiouc ozp in, the apprehensio7z o f ~ e b e b ,  mutineem, or deserters, 

WMEREAS it is expedient to authorize the confiscation of Villages, %be 
imposition of fines, and the forfeiture of certain offices in 

L'reamlde. 
cases of rebellion and. other crimes committed by Inhabi- 

tants of Villages or by members of tribes ; and also to provide for the 
punishment of proprietors of la,nd who neglect to assist in the suppression of 
rebellion or in the apprehension of rebels, mutiseers, and deserters ; 1% is 
enacted as follows :-- 

1. If  it  shall be proved to the satisfaction of a Magistrate that the 
Inhabitants of any Village within his jurisdiction, or any 

Fines imposed on 
Villagers in certain Parge number of the Hnhabitants of such Village, have 
csses;. 

since the 1st day of May 1851 been guilty of rebellion, or 
of waging war against the State, or of nraurder, or of any of the offences spe- 
cified in Section BH Act XVH of 185'9, although the individual ogenders can- 
n ~ f ;  be identified ; or if it shall be proved t o  the satisfaction of a Magistrate 
that any European or American has been murdered or been subjected t o  any 
violent personal outrage in any such village, and it  shall not be proved to  the 

-. satisfaction of t.he Magistrate that the Inhabitants of such Village used all 
the meaas in their power to prevent the commission of the offence ; i t  shall 
Be lawful for the Magistrate to impose a fine upon the Inhabitants of such 
Village, or upon any specified class of the Inhabitants of such Village ; the 
amount of the fine to be fixed with reference to the means ef the Imhabi- 
tants or class of Inhabitants, and the nature of the offence committed. If 

Confiscntion QE Vil- the owner or owners of the Village shall not prove to the 
Isges. satisfaction of $he Xagistrate that he or they used all 

the 



:he weails in his or theil: power Lo prevent tlle of the oEencs; . -. 

~ i , ~  !Y-!agktrE&e may confiscate Village, either in lieu of, or iu addition 
-Lo, Ghe i l ~ l p ~ ~ i t i ~ i l  of such h e  npon the Inhabitallhs, Ill like manner, if 

T7 2 t~y  hereditary Vi!la.ge OhScer, e ~ n ~ l o ~ e d  i n  tl:e collection of the Land 

Fo?Giti~:e of lieredi- Revenue or i:1 the Police in such Piilage, sha'il not prove 
-?ill.,;, riiiaq~.e oEce;i. to the sstisfacl;ion of a Magistrate tl:at he used all t.he. 
~ ~ e a n s  in his po-tvei- to  prevent the comluission of the offence, the 31agi~- 
?...< i~ .Le  L ma.;? decia1.e hereditary o.Ece to be forfeited; and may confiscate 

8 ,  

. ., . .in2 Iwnd, or right$ held by: hi111 in virtu$ df s ~ c . h  office. ' 

'' 

..r .- 
24 .  If i t  shall be pro-vecl to  the sstisfaction of n n'7agi:jtrate Lha,t. a n y  

Yi!~es in?posec! on. men~bcrs  of a particular tribe have siilce the said 1st day 
ill (%%:<..; . . = I  L L . ~  ct%,:es. of May 1857 beell guilty of any of the  above-tnentioned 

<;Ec-nces within tlle lirnits of his jnri5diction, al-though indi~riduai o:Fend- 
;, -..:y;: caaz;ot be identified, it sl~njl  be Itnvf~11 for the l!!agisl.,~ste t~ impose a 

fine upon the members of' the .tri?>e residing at or near t l ~ e  place where 
t . j : t i  offence was committed or froin ~ x i ~ i c h  the uft'ende~s came. 

-- 7 ii1. It shall also be iawfixil for a 3l'a.gistrate to  ianpo~e a fine upon the 
Inhabita,s.ts of any Village within his j-tlriediction, if it 

Il~h.zSitnnt.s of Vil- 
hr,,boulmgcerlriu shall be proved t,o his satisfaetioil t,hat, a t  any t ime after 

(:finder$, , .. or collcealing the p&ssi,?g of this Act, any rebel, alutjaeer, or deer.ber, 
~~c.vei.nrnent propert,y. 

or any pervon prcclafcled by Goveranlent as a rebel, or 
-%r A. 2 ~vhose appr.ehension a reward SE~RII have beell pnblicfg oEered, or any 
..,  son .- who .shall have escaped fwnl  jail or ~ t h e ~  custody whilst 1111der sen- 
zenee of impsson i~en t  or uclcler trial for aiiy offence mentioned in Section 211 

.. ii.ct V of 1855 f f o ~  the j ~ z n ~ i s 1 ~ ~ 7 ~ e ~ r  of '  certain gfenclers t~:Jlo hcwe escaped 
,$-om, $hi! and of pe rsons  who s/zalE k:~otfiingzy h ~ a r b ~  ZJT SZLC/L ?fli?1de~,3/; h8s 
been k:lowlngly llarlnoured or concealed within such Village ; or that, any 
arms or other property beloxigiag 'so the East. India Colnprtny ha~re  been 
!;no-wingly con ceded therein. 

-[ ;-. !--  he Magistra..te may extirnpt from liability to pay a.ny portio~l sf a 

fine itnposed uxder tile provisions of this Act, any person 
35zgistrate may ex- 

-a;nt cerL;&n persons mhorn he slid1 coasicler entitled to anch exemstion ix 
;"i,or:~ pay111mh of fine. coizseqv.ence of his I~asring deliyered up o~ given snch 
i::fo"oi;ma.tion a.s shall have Led or silrtll be calcudated to lead .to the apprehen- 
*.:oh and con-r~action of 83;- rebel: mutizaeer, or de~erter ;  or other person guilt,y 

of 



gf arzy of the o-fz'el-ices mentioned in Section J,  Ack, or to i;i;g rccoverj- 
of any i i rms  or property biloo@ng to the E+s$ liidia Corn1iai-i~~ 21- fur  ail);, 

.l . .  .< ' ,  
oL1-ler reason mhiclu the BB/g-ngistrute 121ay dee~11' sufficient. 

. , .  -. 

i .  .if an.)? Zeminda~ or other proprietor of land,  hen cluly called. -v.l)on 
by the &lztgistrate or by a Dnrogah or District Polict~. ' 

prpl .... I .L .., 
,. . 

. i ~ i ~ ~ o ~ m ,  Or !a.i~ci Officer, to  render sssista:~ce in the suppression of rebellion :elll;:!:lo- 01' ilc.glectina 
. . >  

to  X ~ G  1 1  t h e  s ; i !~~ re s s io i i  or tile arrest of rebels; mutineers, or deserters, re$se of  rebellio~i, k c .  
or~neglect to else all the means, i n  his pomer for &-idering . . .  

s u c h  assistance; the Ma.giut,rate, on proof of such refusal or neglect,, may 
.> . 
zixpose a Eize on the person a s  oiTeilding, or may. coliffscate his estate o r  in- - 

ti:res'c in the land. 

V I .  FVhenever a Magistrate si-iall order the coiifiscation of a Village, 
or of any - land or. rights, or of any esta,te or iilterest in 

31 ;lsc jr?l;:.a!,e to  yeport 
i;is pG.oce~iiings to t!ie land, or the lrnpositioix of a fine under Chis Act, he s11a11 
6;oi~lmissioner fo r  (:on- . o 

5i-n:nt.:on ll?odifica- repert his proceecl.l-ngs to the Commissioner. The Com- 
t:on. missioiier allay either coi:firm or modify or allnu1 the 
u:.J.er of the ibIagistrate a.s he may illink fit : provided that he shall not 
make any order which the Ma.gistrate could not have ;uade. 

Vbl. VThen any fine is imposed ulidcr this Act upon the Inl-iabitants - 

%. i\ssc.spment 0: fines of a Vil1a.g-e or members of a tribe, -the amount sl-iall bc 
:i~l'fll Illllabitz.~lis ,of assessed upon the Inilabliants of the bT:Illage or rneLnbers T. . . 
r ~ l l a g e s  or. upon mein- 

r. L ,. i:,:r~ OI l i ~ ~ b e ~ .  of the tribe (as tl-ie case n-ilay be) by a punchayet appoint- 

ed by the Ma.gistrate, or in such other mode as the Magistrate may direct ; 
and the assessment, when approved. by the Nagistrate, shall be fiual. Notice . , 

c;f the assessmerl", ;and of the tiwe fixed by the Magistrate for tlie payment 

.I thereof, shall be given by afPising t i l e  seLme In some conspicuous place in 
'",Tillage to which the order relates or wliere the persons liable to the 

J' nllc reside. 

I Tf the h l l  amouilt assessed be -aot paid within the time fixed by 

ills Magistrate, ~vhich shall not be less than thirty days 
l:ccrr:-cry of ; i m o ~ ~ u t s  

~ssessed i;y sale of  the from the  date cf the assessment, tb@ an-ionnts assessed 
~ro!~r?!y~:lio;'eable aild 
iminovpable, of deGLult- be levied by o::da:l of the MagistraJke by distress and 
>,.c 

L. & .. . sale of ~l-ie moveable property of . the parties liable for the 

:-%;EC: ; Bild ill no ~~~f'licicint 1?10~'~,zble property sileil be found within the 
.-, -. 7 . iilwa, ~ E Y  l1oUJe or i~iixoyeah:ie p~operby and any rent-free or other 

saleable 



ACT No. X OF 1855. 

saleable tenure belonging to the defaulter rnay be sold by order of the 
Magistrate for the purpose of realizing the amount due from him. In the 

01. by sale of t he  case of a fine in~posed on the Inhabitants of a Village, the 
Village. Magistrate may direct the Collector to sell the Village fur 
tl1e a~nount  of the assessment remaining unpaid, unless the owner or owners 
of the Village shall pay such amount. The sale shall be subject to all the 
rules applicable to sales for the recovery of arrears of Revenue, save that i t  
shall not in ally case, be necessary 
of o k  ~k'g~xu~ 

taking place, or of the owner or owners making good the 
Owner of Village ]nay 

<.' r~cove r  srrensofassess- airears of assessment to save the Village from sale, he or 
111el1t paid by him. they ruay recover the arrears from the parties liable for 
tlie same in the same manner in which arrears of Rent may be recovered. 

pi-ovided that, if the sum realized by the salo fall short 
Proviso. 

of the arrears due, the owner or owners of the Tillage 
shall not recover more than the amouilt realized by the sale. 

I X .  A n y  coilfiscation of a Tillage under Section I of this Act shall 

Eirect of confiscation have the effect of cancelling all under-tenures in the Vil- 
or sale of a Village. lage ; and s h d l  authorize the ejectment of all tenants or 
cultivators of !and therein ; and shall also have the effect of avoiding all in- 
cumbrances of the m7hole or any part of the Village which shall have been 
created after the date of the commission of' the offence mentioned in the Ma- 
gistrate's order, and all incumbrances created before the date of the commis- 
sion of tlie offence if the incurnbrancer shall have been in possession a t  the 
time, and also all incumbrances made afier the passing of this Act  unless the 
sarne shall have beeq made and registered three months before the cominis- 
sion of the offence or the day specified in the Magistrate's order as the date 

- of the cornnzission of the offence : and every sale or  a Village under this A c t  
sliall Lave the same effect as a confiscation, except that i t  shall cancel such 
under-tenures only as belong to persons who have made default in  payment 
of the  amount assessed upon them. 

X. All the pr~Gisions of this Act, which authorize the iinposition and 
assessment of a fine upon the Inhabitants of a Village, 

Act to extend t o  
authorize the inlposi- shall extend to the Inhabitants of any Mohulla or Divi- 
tion and assessme~lt of 
a fine on Inhabitants of sion of a City or Town ; and the amount of ally fine im- 
Divisions of Clties or 
Towns, posed under this Section, if not paid, shall be levied by 

order of the BZagistrczte by distress and sale of the move- 
able 



able property of the parties liable far the same ; and in case no sufficient 
lcoveable property s&li be found withiri the Mohulla or Division, any house 
or irnmoveable property and any rent-free or ohher saleable tenwe belong- 
ing to the defaulter may be sold by order of the Magistrate for the purpose 
06" realizing the amount. 

XI.  Any fine imposed under Section V of this Act may be recovered 

Recovery of fines im- 
i d t h e  manner above prescribed for the recovery of as- 

posed on proprietors of sessments, or by sale of the estate of the person liable 
laud under Section V. 

to the fine ; and such sale shall be made by the Collector 
on the requisition of the Magistrate, and shall be subject to all the rules 
applicable to the sale of estates for demands recoverable by the same 
process as arrears of Revenue, save that it  shall not in any case be 
necessary to obtain the sanction of the Sudder Board of Eevenue or Board 
of Revenue to such sale. 

XIL, No appeal shall lie from any order passed by a Magistrate in 

E J ~  appeal; of carrying out the provisions of this Act ; but, except as  
Nagistrate may be 
revised bv the Commis- otherwise provided, all orders and proceedings of the 
sioner. Magistrate shall be subject to the revision and control 
of the Commissioner, whose order shall be final. 

XIICI. Hf the Governor General in Council or the Executive Govern- 
> '  

EEect of remission ment shall see fit to remit any confiscation sander this Act, 
o i  confiscation. all persons affected by such confiscatiolz shall be restored 
to their rights as if go such confiscation had ever taken place. 

XIV0 No action or other proceeding shall be commenced or prosecuted 
against any person for any thing done under the authority 

Indemnity. 
of this Act. 

XV. This Act shall take effect only in those Districts or places to 
~ c t  to take efect olllv which it  shall be extended by order of the Governor 

::L D~stricts or places to 
wh;r:h it is extended by General in Council or of the Executive Government of 
~j rdr r  of Gove~.nment. any Presidency or place. In the event of this Act being 

-- 
I? 

dowere vested in  extended to any Districts or places subject t~ the Presi- 
uarnmissioner to be 
jsercised in the  BIadres dency of Fort  s t .  George or to the Presidency of Born- 
and Bombay Presiden- 

by ofices appoint bay. the powers vested by this Act in the Commissioner 
5d by GOv~n lme l~ te  slaalb be exercised by such Officer or Officers as the Exe- 

cutive 



ACT Xo. S OF '18.36 

crative Goveriiment  nay appoint ; and all reports required to be made to the 
Commissioner shall ,be made to such Officer or Officers. 

; 

SVI .  The c void " Magistrate9' s l~nl l  include every person authorized 

Lnterpretatioll. dy the Xxecutive ~overnment  to exercise tho powers 
6 c  Nagist,rate." fested in a Magi~t~rate by this Act; and the word 
6. E~lropean." c: EuropesnJ9 shall include any person usually designated 


